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Shortage of Postmen in Country this regard?

2753. SHRI BHAGWAN SHANKAR 
R A W A T: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether Government are aware 
that distritHJtion of post has t)een adversely 
affected due to shortage of postmen in the 
country; and

(b) if so, the steps proposedto betaiten 
t>y the Government in this regard?

T H E  D EP U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANQAYYA NAIDU): (a) and (b). The 
Department undertalras periodical review of 
estatilishment of all operative officer with a 
view to ascertaining Justification for all 
categories of staff including Postmen. Based 
on such a review undertalcen in the year
1989-90, the following number of posts of 
Postmen and Sorting Postmen were 
sanctioned on 22.8.1990;

1. Postmen 2359 posts

2. Sorting Postmen 151

Establishment review is a continuous 
process and aH proposals for creation of 
posts is examined based on justification and 
merit. However, each case of delayed 
deVNery atKinondelWery ol maftteexamined 
on receipt of spedficcompiaints and suitable 
iemedial measures are taicen.

[EngHsHl

Demand of Teiecom Employees

2754. SHRI K.H. MUNIYAPPA: Will the 
Ministerof COMMUNICATIONS be pleased 
to state:

(a) whether members of Bharatiya 
Telecom. Employees Federation are on 
agitation forthe last several monthspressing 
certain demands;

T H E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) No. Sir. 
Presently, there Is no agitation by the 
Members of B TEF. However, they had 
organised Dharna and lunch hour 
demonstration on 12.11.91 in front of 
Sanchar Bhavan, New Delhi and the various 
field offices of the Department.

(b) The details of the demands are 
given in the attached Statement - 1

-I I
(c) As given in the enclosed Statement

STATEM ENT-1

and
(b) II so, the details of thier demands;

(c) the reaction of the Government in

Demands presented by Bhartiya Telecom  
Employees Federation.

1. Entry of B T E F h iJCM.

2. RestructuringofCadresasperBTEF 
suggestions and «(tention of OTBP Scheme 
to LDCAJDC Cadre in Administrative offices.

а. Restutituring of Department:

(a) Future of MTNL-Payment of 
Wages & Fringe benefits at par with other 
PSU's w.e.f. 1-4-1986.

(b) Payment of Rs. 100/-P.M. to ail 
Telecom. Employees.

4. Regularisation of Casual Labourers 
including skllled/Semi Skilled workers.

5. (a) Bonus to Casual Workers at par 
with their respecfive Cadres.

(b) Raising of ceiling limitsforpayment 
of Bonus.

б. Aooeptanoe of amendments in the 
constltutton of B .T.T.E.U. Group ‘D*.
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1. Entry of B .T £ .F . in J lC J L

The matter has been considered by the 
Department of Personnei&Tralnlng in detail 
As perthe existing policy no new Faderations/ 
Unions are being granted recognition for 
participation in the JCM  pending finaiisation 
of the new recognttlon rules. Moreover, 
according to the constitution of the JCM  
proportionale representation can be changed 
only after verification of Mentership of all 
Federations. Rules in this regard are still 
under formumation by the Department of 
Personal & TFaining.

In view of above, it is not feasible to give 
representation to B TEF IN the JCM.

2. Restructuring of Cadres as per 
Suggestions of BTEF&O.T.B.P.Schem e 
for Admlnlstrathw Staff.

The scheme of cadre restructuring had 
been introduced after approval by the 
Government and it is not feasible to make 
further changes at this stage.

The case of introducing TO A  pattern of 
staffing in circle offices replacing the exisfing 
LDCA)DC pattern had been taken up wBh 
IheMinistty o( Finance who hawe not agreed 
to the proposal submitted by the Department 
in this behalf. The LDC & UDCs are since 
cadres common to all other departments 
undertheGovemment,OTBPSchemewhk:h 
applies to only certain operative cadres In 
the Department of Telecom, cannot be 
extended to the LDCs/UEX)s woridng In the 
CiideOffk»s.

3 Restructuring of D.O.T./FUture of 
MTNL.

The high power committee appointed 
by the Govt, in this behalf has sutHnitted the 
report whk:h Is still underexamlnatkm by the 
Govemment. Thequestkm of pay scales in 
respect of enptoyees woiking in MTNL is 
since linked with the over al questkm of 
restructuring the Department The same 
applies to the Issue of payment of Rs. 100/

-  per nwnth to an the Tetocom Emptoyees 
inline with M TN L

4. R ogularlsatlon of C asual 
Labourers.

The scheme of conferring temporary 
status on casual labourers who have 
completed one year of service has alieady 
been Introduced bythe Department Further, 
it has recently been deckled to conskier 
ragularlsatnn of Casual Labourers who have 
completed 10 years seivlce.

Regartfing absoiptkm of skilled/semi­
skilled woikers in cadres like technkdans 
and wireman, it may t>e stated that 
appointments to these cadres is regulated 
under the statutory rules of recruitment. 
There is no provision of automate absoiptton 
of the casual woricers Into these cadres. 
However, the conscessnns ragarding age 
Hmit etc. as provided tqr the Department of 
Personnai and Training have been duly 
extendedto such workersbythe Department

5. Bonus

Casual Labourers, are only entitled to 
Ex-gratia payment which has been raised 
from Rs. 300/- to Rs. 750/- and have been 
paU for the year r990-91 aoooaSngly.

Regarding payment of Bonus to 
emptoyees whole emoluments exceed Rs. 
3,500/- per month, an SLP has been filed by 
the Departments against the judgement of 
C AT (Delhi Bench). The SLP is still pending 
before the Supreme Court and the case is 
thus sul)|udk» on that account

6. Aoceplanceof Amendments Inthe 
Constitution of B.T.T.E.U . Group *D’.

The proposed amendment had been 
examined earlier in consultation with 
Department of Personnel & Training who 
had advised that the amendment extending 
menfbership to Group ‘C* employees had 
substant Implwations and coukf not be 
accepted til new rules of recognitkMi of staff 
unton areflnaiised.Theposltk)n in this behaB 
nBmains unchanged.


